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Visit by Australian Experts Team i*
country with setting up of Steel 

Plant

8285. SHRI C. K. JAFFER SHA- 
RIEF: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether any Australian Ex­
perts Team has visited India recently 
ior discussion.? regarding the setting 
up a public sector steel plant at 
Mangalore and for expanding and 
modernising the Durgapur and Rour- 
kela Steel Plants; and

(b) if so, the details thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI KARIA MUNDA): (a) No,
Sir.

(b) Does not arise.

Applications of Civil Service Rules to 
Staff Artists

8286. SHRI R. L. P. VERMA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether it is a fact that Civil 
Service Rules are applied on staff 
artists (contracted staff) of Doordar- 
shan;

(b) if so, the details;
(c) whether staff artists of T. V. 

aje allowed pensionary benefits; and

(d) if not, the reasons therefor?

THE MINISTER OF INFORMA­
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) Conditions of 
service of Staff Artists in Doordar­
shan are regulated by the terms of 
contract entered into with them and 
such other conditions as are extended 
to them on the analogy of those ap­
plicable to civil servants.

(b) The following benefits, avail­
able under service rules applicable to 
civil servants have already been made 

4o Staff Artists in Door­
darshan:

1. Regular fee scales.
2. All allowances at the same 

rates as are applicable to civil ser­
vants.

3. Travelling Allowance Rules.
4. Benefits of CGHS Scheme or 

reimbursement of medical expenses-
5. All normal advances at the 

same rates and subject to the same 
conditions a& are applicable to civil 
servants; (a) festival advance; (b) 
purchase o£ conveyance; (c) house 
building advance; (d) T .A . ad­
vance; and (e) pay advance.

6. Benefits of C.P.F.
7. Gratuity.
8. Leave Rules: They are eligible 

for all permissible kinds of leave 
such as: (a) Casual leave (b) earn­
ed leave (c) Leave on medical cer­
tificate, or (d) extra-ordinary leave 
as applicable to Government ser­
vants on contract.

9. Avenues of promotion.
10. Benefits of Benevolent Fund.
11. Central Government Insurance

Scheme.
12. Deposit Linked Insurance Sche­

me.
(c) and (d). Staff Artists are en­

titled t0 the benefits of Contributory
Provident Fund under the Contribu­
tory Provident Fund Rules, which 
are applicable to non-pensionable Gov­
ernment Servants. In addition, they 
are entitled to gratuity as for ciril 
servants.
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